
BEFORE THE HON' BLE NATIONAL GREEN TRIBUNAL (SZ) AT CHENNAI

APPEAL NO.10 OF 2020 

M/s.Fatima Poultry Farm 

. Appellant 

-vS- 

Telangana State Pollution Control Board 

And 2 others 

Respondents 

TYPED SET OF PAPERS FILED BY THE 3Fd RESPONDENT 

INDEX
S.No. Date Description Page No. 

1. 29.02.2020 Notice issued by 3d Respondent to 

the 1t Respondent with enclosures 

(Annexure R-1) 

Certified that the above are true copies of their originals. 

Dated at Chennai on this the 4th day of March, 2021. 

J. Kuga 
Counse1 for 3d Respondent 



BTR OWNERS WELFARE ASSOCIATION

(Registration no.: 368 of 2018)

DDRESS: D NO. 6-6/B, BTR, Thummaloor lage,Maheshwaram (M), 

Ranga Reddy (D.T), Telangana, Hyderabad 50139. e-mall: mc.btrowa@gmail.com. 
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enaaoo*=-******** 
Date: 10.06:2020 

REGD.POST WITH ACK DUE, 
LEGAL NOTICE

111 

To 

. 1. The Member Secretary 

Telangana State Pollution Control Board 

Paryavaran Bhavan, A3 Industrial Estate 

Sanathnagar, Hyderabad. YS P CRETA
29S 4 

19 JUN 2020 
2. The Joint Chief Environmental Engineer

Regional Office: RR-I 

Telangana State Pollution control Board

Kundhan Bhag, Near Country Club 

Begumpet, Hyderabad. 

Sirs,

Closure Order dt.27.09.2019 issued by you to Fatima 

Poultry. 
Sub- 1) 

Order dt.06.12.2019 WP No.22353/2019 passed by the 

Hon'ble High Court 
2) 

Contempt Notice dt.28.01.2020 issued to M/s.Fatima
Poultry Farm, while marking a copy to you. 

Please refer to the Contempt Notice dt.28.01.2020 issued by us to M/s.Fatima

Poultry Farm, while also marking copy to you, requesting to take appropriate action in 

accordance with law for closure of poultry farm in terms of closure order dt.27.09.2019 

and also as per the Orders dt.06.12.2019 passed by the Hon'ble High Court in WP 

No.22353/2019. By the said notice, we also requested Superintendent Engineer, 
TSSPDCL, to disconnect power supply forthwith to M/s.Fatima Poultry Farm, in view 
of violation of Orders dt.06.12.2019 passed by the Hon'ble High Court. 

Mr J Gvanarayana ReddyY 
Prosident 

Dr. Gopal Ganti 
General 8ecretary 

Mr. N. Chandrasekhar 

Treasure
Mr. Sirish Chandra

Member-Security & General 

Mr. Rajesh Reddy 
Joint 8ecretary 

Dr.Jasven Jalrath 
Member-Power 

Mr. Ashok Reddy 
Member-Mechanical 

Dr.Amtabh Chandra 
Vice-Ptesident

Mr. N Vipla Reddy 
Mermber -Oreenery & Horticulture 

MrsArchan Gawhnoy 
Mermber-Water 

Mr K Vay Mohan Reddy 
Mernber-Civil

TE 



BTR OWNERS WELFARE ASSOCIATION 
(Registration no.: 368 of 2018) 

ADDRESS: D NO. 6-6/8, BTR, Thummaloor Village, Maheshwaram (M), 
Ranga Reddy (D.T), Telangana, Hyderabad 501359. e-mail: mc.btrowa@gmail.com.

Thereafter, we have filed a Contempt Case before the Hon'ble High Court against
M/s.Fatima Poultry Farm and TSSPDCL and during pendency of the said Contempt
Case, the TSSPDCL had disconnected the power supply to M/s.Fatima Poultry Farm. 
The Contempt Case is still pending and the same could not be taken up, on account of 
the Lockdown declared by the Government and followed by the Hon'ble High Court,

on account of COVID-19 Pandemic. 

It is a matter of deep dismay that even though the Electricity to the M/s.Fatima 

Poultry Farm was disconnected by TSSPDCL, on account of violation of Orders 
dt.06.12.2019 passed by the Hon'ble High Court, surprisingly M/s.Fatima Poultry Farm 
is conducting the poultry activities in their premises by obtaining electricity through
alternate sources. 

In fact, in the Order dt.06.12.2019, the Hon'ble High Court issued directions to you 
to take appropriate action in accordance with law for closure of Poultry Farm in terms 
of the Closure Order dt.27.09.2019. Notwithstanding such categorical direction and 

even after disconnection of power supply, you failed to take any action against the 

Poultry Farm to implement the Closure Order issued by you. Thus, your inaction may 
amount to violation of the Order dt.06.12.2019 passed by the Hon'ble High Court.

We therefore humbly request you to kindly implement the closure order
dt.27.09.2019 by seizing M/s.Fatima Poultry Farm and take appropriate steps against the Proprietor for running the poultry activity, contrary to the Closure Order,
disconnection of electricity and also in violation of the Order dt.06.12.2019 passed by the Hon'ble High Court. You may note here that in the event if you fail to take any action to implement the closure order and also directions of the Hon'ble High Court
within 5 days, we are constrained to implead you in the said Contempt Case, as 
Contemnor. 

The Closure Order, Orders passed by the Hon'ble High Court and copy of 
Contempt Notice, are enclosed herewith for your ready reference. 

Thanking you, 

Your's sincerely, 

President/Secretary 

Mr.J.Sivanarayana Reddy 
President 

Dr. Gopal Ganti 
General Secretary 

Mr. N. Chandrasekhar 

Treasurer Mr.Sirish Chandra 
Member-Security & General

Dr.Amitabh Chandra 
Vice-President 

Mr. Rajesh Reddy 

Joint Secretary 
Dr.Jasven Jairath 

Member-Power Mr. Ashok Reddy 

Member-Mechanical 
Mrs.Archan Sawhney 
Member-Water 

Mr.K.Vijay Mohan Reddy 
Member-Civl 

Mr. N.Vipla Reddy 

Member-Greenery & Horticulture 



1iGII COURT POR TIIE STATE OF TELANGANA 

AT IIYDERABAD 

. 

. 

0 kRIDAY, T1IE SIXTH DAY OF DECEMBER

TWo TIOUSAND AND NINETEEN

:PRESENT: 

TUE UON'13LE SRI JUSTICE A. RAJASUEKER REDDDY 

AND 
TiIE 1ON'DLE SRI JUSTIC:E P. NAVEEN RAO 

WIUT PETITION NO: 22353 OF 2019 

1Betwce:
M/s. Fatima Poultry Farn, Survey No.225 (Part) and 228 (Part), Thummaluru Villagc,

Maheshwaram Mandal, R.R District, rep.,by its proprictor, Mohd Raza Nabi, Slo. Haji Ali 

Nabi, Aged 62 years. ... Petitioncr 

ANID 

1. The State of Telangana, rep. by Principal Secretary, Environment Department, 

Secrelariat, Tank Bund, Hyderabad. 
2. Telungana Stale Pollution Control Board, Regional Office-l, R.R District, Rep. by its 

Environmental Engineer, at 6-3-1219, Block -C, Vard 91,2"" Floor, Backside of Country
Club, Kundan Bagh, Uma Nagar, Begumpei, Hydcrabad - 500 016. 

Ahe Superintendent Enginecr (Operations). Telangana Statc Southern Power Distribution 

Company Limited, Office of ADE -Operaticus, Shamshabad, Ranga Rcddy District. 

4. M/s. Banyan Tree Retrcat Residcnis Asociation, Having its office at Villa No.169,

Tumnulooru Village, Malieshwaram Mandal, R.R District, Rep. by its President. 

Respondents 

Petition under Article 226 of the Constitution of India, praying that in the circumstances 

stated in he affidavit filed thercwith, thc Fligh Court may be pleased io issue a Writ or order or 

direction one in the nature of Writ of Mardanus declaring the impugned order dt.27.09.2019 
vide order No.3-ComplainTSPCB/RO.1-RKD/2019.454 issued by Respondent No.2, Telangana 
StutePollution Control Board, Regional Ofice- I. K.R District, rep. by Environmental Engineer 
for closure of the poulury farm with inuncdiate cflect and also directing the Respondent No.4 1o 
disconnect power supply to the Petitioner pouliry farm with inmediate effect as illegal, arbitrary. 
malafide, contrary to law and without jurisdiction md the same may be set aside in the interest of 

justice.

LA NO: 10F 2012: 
Petition under Section 151 of CPC, praying that in the circumstanccs statcd in the 

affidavit filed in Writ Petition, the High Couri nay bo pleased to pass orders suspending the 
iinpugnad order dt.27.09.2019 vide ordcr No.JCO1nplainuTSPCB/RO.I-RRD/2019- 454 issucd

by th ghvironmcntal Enginccr, Telanganu Stalc, Follution Control Board, Regional Officc 1, 
istriat. pending disposal of WP.No.22353 of 2019, on the filc of the High Court. 

Jhe petition coming on for hcaring. upon perusing the petition and the afidavit filed
hehi, and the orders of the High Court dated ld.10.2019, 25.10.2019 & 08-11-2019 made 
fein, andypon hearing thhe arguments of S Sarosh astawala, Advocate for the Petitioner, and 

of the rMo) Enyironment, for the Respondent No., Sri P Shiva Kumar, Standing Counsel for 
the Respongp No.2 and Sri R. Vinod Reddy. Standing Counsel for the Respondent No.3, and of 
Sri B. Vijaysen Reddy, Advocate for the Respondent No.4, the Court made the following: 

ORDER: 

On belalf of the petitioner, au unlerlnlking is ilcd, in the forn1 of aa affidavit, 

depused by Mr. Ruza Nabi, s/o lHaji Ali Nabi, Clamiug to be the pruprictor of M/s Fatiuia 



x 

Punl arm, statiug that lhe muy be given vight wecs time to relucate the birds from the 

ultry arm, and tlat he shall not operute tlhe poultry furn1 unless, he obtains capress

vseut frun1 the respondent No.2 herciu in the writ petition, under due process of law in 

luree Cor tlhe tiune lbeing.

Leurned Standing Counsel for the 2 respondent 
- Pollution Control Board, and 

he learned counsel for the unoflicial respondent No.4, on instructious, agrecd for tue sald 

undertaking, but subnits that eight wecks is on the higher side, aud that this court may 

consider to grant six weeks time. 

Lcarned counsel for the petitioner agreccd for the abovc suggestion of the lcarncd

counsel for the respondents. 

In vicw thercos, six weeks tiune is grantcd from today to relocate tlc birds from tue 

preseat poultry faru. There slhall be furthcr direetion to tue 3" respondeut - TSSPDCL,

represented by its Supcriutendent Engineer (Operations), to restore power supply to the 

poulry faru of the petitioner forthwith. The suid power supply shall be contiucd ouly for 

a period of six wecks from today. On expiry of slx wecks, it is opcu for the 3 respondcnt 

to cause disconnectiou of power supply without any further notice to the petitioner. 

In case of default on the part of the petitioner in sl1ifting the poultry farm within the 

time granted by this court, it is open for the 2"d respondent to take appropriate action in 

accordancee with law in terms of impugnced order dated 27.09.2019 for closure of poultry

farm.

Post after six weeks." 

Sd/-N.PURUSHOTHAM REDDY

ASSISTANT REGISTRAR 

iTRUE CoPY!

SECTION OFFICER 

. The Environmental Engineer, Telangar Siate Poliution Control Board, Regional Office

1, R.R District, at 6-3-1219, Block -C, Ward 1, 2 Floor, Backside of Country Club,

Kundan Bagh, Uma Nogar, Begumpet, Hyderabad- 500 016. 

2. The Superintendent Engincer (Operations), Telangana State Southem Power Distribution 

Company Limited, Office of ADE - Operations, Shamshabad, Ranga Reddy District. 

(Addresseces I & 2 BY RPAD)

Two CCs to GP for Environment, High Court of Telangana, at Hyderabad (OUT) 

. one CC to Sri Sarosl1 Baslavala, Advocate (OPUC) 

5. One CC to Sri B.Vijaysen Reddy, Advocnte (OPUC)

6. Two Spure copies
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BTR O'NERS EL,i ASSOC 
(Registration no.: 368 of 2018) 

ADDRESS: D NO. 6-6/B, BTR, Thummaloor Village, Maheshwaram (M 

Ranga Reddy (D. T), Telangana, Hyderabad - 501359. e-mail: mc.btrowa@gr 

*********************************************** 

********************* ******************** 

-************ 

REGD. POST WITH ACK DUE Date: 28.01.2020 

CONTEMPT NOTICE

To 
M/s. Fatima Poultry Farm 

Survey No.225 and 228 (Part) 
Tummulavuru Village, Maheshwaram Mandal 

Ranga Reddy District

Rep. by its Proprietor Mr. Mohd. Raza Nabi, S/o Haji Ali Nabi 

Sir, 
1. You have filed a Writ Petition in WP No.22353 of 2019 before the 

Hon'ble High Court seeking to declare the Closure Order dated 

27.09.2019 vide Order No.3-Complaint/TSPCB/ RO.1-RRD/2019- 
454 issued by Telangana State Pollution Control Board, Rep. by its 

Environmental Enginer for elosure of the poultry farm with 

imunediate effect and also directing the Respondent No.3 theroin 

i.e. Telangana State Southern Power Distribution Company Lid. to 

disconnect the power supply of the poultry tarm with immediate 

effect as illegal, drbitrary, malatide, coitrar to law and withoul

jurisdiction and the same may be set aside. 

2. Initially, the Hon'ble High Court by an order dated 14.10.2019 

granted interim stay of disconnection of power supply to the 

poultry farm and later on the basis of the undertaking affidavit 

Dr Gopal Gantu 
General Secrelary 

Mi J.Sivanarayana Reddy Mt N Chanatasekhar Mr Sinsh Chandre

President Treasure Mernber-Securty & Senere

Mr Rajesh Reddy 

Jont Secrelary 
Dr.Amitabh Chandra Dr Jasven Jairath Mr Ashok Reday 

Vice-President Mermber-Power Member-Mechanicai 

Mt K Vyay Manan Rorlkty
Member-Civi 

Mrs Archan Sawhney M N VIpa Reddy 

Member-Water Merntper -Gieenty & Hornicture 



BiRO ER iSOCIAT

(Registration 

no.: 368 of 2018) 

ADDRESS: D NO. 6-6/8, 
BTR, 

Thumma'oor 
Village, 

Maheshwaram (M), 

Ranga Reddy (D.T),
Telangana, 

Hyderabad - 
501359.

e-mail: mC. 
btrowa@gmail.cc 

********************************************** 

********************* 

********** 

filed by you, the Hon'ble High Court passed the following 
order 

on 06.12.2019, 

"In view thereof, 6 weeks time is granted from today to 

relocate the birds from the present poultry farm. There shall

be further
direction to the 3rd Respondent 

-
TSSPDCL, Rep. 

by its Superintendent
Engineer

(Operations) to restore the 

power supply to the poultry furm to the Petitioner 

forthwith. 
The said power supply 

shall be continued only 

for a period of 6 weeks from today. On expiry of 6 weeks, it 

is open for the 3d Respondent 
to cause 

disconnection of 

power supply 
without any fiurther

notice to the 
Petitioner." 

"In case of default on the part of the Petitioner in shifting

the poultryfarm vithin the time grunted by this court, il is 

open for the 2u Respondent 
(TSPCB) to take appropriate 

action in accordance with law iu te:rns of impugned
order

dated 27.09.2019 for closure of punitryfarm".

3. Though 6 weeks time stipulated in the said order stood expired on 

17.01.2020, 
however you have failed to shift and relocate the birds

from the poultry far1n, and on the contrary you 
have been 

running the poultry farm even after expiry of the stipulated time 

in gross
violation of the Order dated 06.12.2019 passed by the 

Hon'ble High Court. Thus, you 
have committed Contempt of 

Court, thereby rendering yourself liable for the serious

consequences 
as per Sec. 9 to 11 of the Contempt of Courts Act. 

4. However, an opportuniy is beng given to you to comply the 

Order dated 06.12.2019 passed by the Hon'ble High Court thereby 

relocating and shifting the poultry farm within 7 days froni the 

date of the receipt of this notice, failing which we shall be 

Dr Gopal Gant 
Genera! SAcrelary Mr.J.Sivanarayana Reddy 

Mr N Chandrasekhar 

M Sirish Chandra

Member-Secuity & General

President 

easure 

Dr.Amitabh Chandra

Vice-President 

Mr Rajesh Redcly 
Joinl Secretary 

Dr Jasven Jarath 

Mr Ashok Redcy 

Member-Powei 

Member-Mecnanica3 

Mrs.Archan Savwhney
Mr.K Vijay Mohan Reddy M:NVpla Reddy 

Member-Waler 

Member-(Civil 

Mernber-Greenèry&Hortculture 
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BTR OW NERS 
WELfi. 

S50i 

(Registration 

no.: 368 of 2018) 

ADDRESS: D NO. 6-6/B, BTR, 
Thummaloor 

Village, 
Maheshwaram (M), 

Ranga Reddy (D.T), 
Telangana, 

Hyderabad -
501359.

e-mail:
mc.btrowa@gmail. 

*******

****************************************************************-

** 

*********************** 

Constrained to initiate contempt
proceedings aganst you 

betore 

the Hon'ble High Court.

Yours sncerely, 

Yours sincerely¥,

(General Secretary)

(President)

BTR Owners welfare Association

BTROwners Welfare Association 

Copy (by Regd. Post with Ack. Due) to: 

1) Telangana State Pollution Control Board

Regional Office-1, Ranga Reddy District

6-3-1219, Block-C, Ward 91, Kundan Bagh 

Umanagar, Begumpet, Hyderabad 
- 500 016 

Rep. by its
Environmental Engineer

(zwith a reguest to take appropriate 
aclion in accordance with lauw 

for closure of p0ultry farn1 in ternis of the closure order dated 

27.09.2019 and in terms of the Order dated 06.12.2019 in WP 

No.22353 of 2019). 

2. The Superintending Engineer (Operations) 

Telangana State Southem Power
Distribution of Conmpany Ltd. 

O/o ADE (Operations), 
Shan1slhabad, Rarga Reddy District

(rwith a request to cause 
disconnection of powersupply forthwith 

without any further notice to Fatima Poultry Farm, 
Tunmahuru Village 

Maheshwaram 
Mandal, Ranga Reddy District in terms of the 

Order dated 06.12.2019 in WP No.22.353 of 2019).

Mr Srish (Chad'd
Member Securty SGPe 

Mr J Sivanarayana Reddy 
Dr Gopal Gantu

Mi N Chandrasekha 

President 

General Secrelary 
reasurer

Me Ashok Reddy 

Mr Rajesh Reddy 

Joint 6ecrelary 
DrAmilabh Chondra

Dr Jasven J.. Jth 

VIce.President 

Meniber.Power 
Member-Mechanica 

MIK Viyay Molan Ruddy 

MenberCiv 

Mr NVipla ikeudy 
Meinber -Greenety 8Horticulture 

Mis Archan finvhny

Mernber-Woter 
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APPEAL NO.10 OF 20200 

M/s.Fatima Poultry Farm 
.Appellant 

-vS- 

Telangana State Pollution Control Board

And 2 others 

Respondent s 

TYPED SET OF PAPERS FILED BY THE 3rd RESPONDENT 

M/s.S. Kishore Kumar
Counsel for 3" Respondent 

Mobile 9444772130 
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